
f,

o

CENT&;.L rJ)MrNISTRATIVE T1:UBUNAL
LI..6!1Afl fD BENCH ALlAHAB Pi) •

Original Application N .47 of 1999.,
Allahab ad__ thi§

fun f» le 'Mr. Justice S.R. Sing h, V.C.
I-l.on "Ie 14:'. D. R. Ti ~~.f.~ r .

. Shri Sukesh Ngrain Sinha, S/o She J.N. Sinha, working

as Project Fell w in IDVCProject of Malaria Research

Centre, F. Station, B.H.E.L.~ Sector-3, Rani~ur City

& Dis tr ic t Har Ldwar •

(By Advocate : Sri Saumitra Singh)

Versus.

1. Union of India, through Secretary, N~nistry of
HeaLth & Fumily WeIf are Government of India,
New DeLhd,

2. Indian Council For Aedical Researc b (ICrvR),
through its Direct r General, Ansari Nagar,
New Delhi.

;

',.

3. Malaria Research Centre, through its Director, 22
Shamnath .varg, New DeLhd,

4. Off icer-in-c her qe , Malaria Research Centre, B.H. E. L.
Sector-3, Ranipur District Haridwar.

5. Dr. V.K. Duo, Officer-in-eharge, Walaria Research
Centre B.H.E.L. Sector-3, Rani ur, District Haridwar •

••••••• Respondents.

(By Advocate: Sri P.M. Gupta)

o R D E R-_ ...• - •... -
(By fun"le M:-. Justice S. I. Singh, v.c.)

The case was listed ye s ter day , Sr i P.M. Gupta learned

counse 1 for the re sponde rrts was )9resent. None appe ared

on behalf of a, licant even the case was called ut

in the first reund , However when the case was again

called out in the revised list, Sri S.K. Pandey vocate

a, eared n behalf f Sri Saumitra Singh learned counsel

for the ap licant and stated that illness slip n

behalf o~ Sri Saumitra Singh c uId not reach in time and

~~rerefore, it could not be marked in the cause list.
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Accordingly at the request of Sri P~ndey the O.A. was

ordered to corra up today. Today aLso none has a ~ ared for

tbe oltplicant. In t.ber O.A. NO.97/ (S. Khan Vs. Union of

India and Others), there is an illness sli1' of the counsel

but no slip has been sent in the resent case. We had

heard Sri P.M. Gupta and perused the pIe adLnqs,

2. The a plicant was engaged as a research sc bole.r in the

Research Project Launcbsd by Indian Council of j\.~dical

Research and the 'relief claimed by him is that the z-esjsonderrt s

be directed to treat him as a merged staff of Indian Council

of Ivedical Research. The case of the aF'plicant is that all

the employees of Integrated Disease Vector Control (IDVC)

under one Project have merged in the regular staff of Indian

Council of JlJedical Research and, therefore, the applicant

should be given ar Lty with such staff.

~. Sri P .tvI. Gupta learned counsel for tl"e res~ondents has

submitted -that the aFl licant was only a research scbo lor

and, he cannot claim parity with the employee of Integrated

Disease Vector Control (I.D.V.C). The applicant has not

produced any scheme, rule or executive order conferring any

right to be treated as merged staff of I.C.M.R.

4. In the circumstances, no ground for interforence is

made out. The O.A. is accordingly dismissed with no order as

to costs.

Manish/-


